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1. Bharda University situated in the state of Bangla Pradesh, Indicia opened 
their admissions for the 2013 batch on 26th January, 2013. A number of stu-
dents got admitted on basis of merit, quota and caste out of which Suresh 
and Mahesh were granted admission based on their merit and as their fami-
lies were below the poverty line, the state granted them scholarship to pay 
their college fee. 

2.  Ramesh and Suresh were allotted the same room in the hostel. Mahesh who 
was allotted the same room as Palkesh, during the admission process got 
close and became good friend to Suresh and was also allotted adjacent 
room.  

3. As their friendship grew, Suresh and Mahesh were emotionally attached to 
each other and even helped each other academically and secured good 
marks in semester examination. 

4.  Ramesh even though being the roommate of Suresh was not into studies 
due to his notorious nature. Whenever he was included by Mahesh and 
Suresh into group studies, he rather absorbing knowledge and taking help 
from them, he rather distracted and disturbed them. Due to this they started 
to exclude him from studies and pulled off their helping hand off Ramesh. 
Therefore, Ramesh being deprived of their help and notes neither he was 
performing well in the examination nor he able to handle the academic 
pressure because of which he started envying Mahesh and Suresh and also 
held them accountable for his marks. 

5. While Mahesh and Suresh were alone in the room during the study hours 
their sexual characteristics started showing up and they developed feelings 
for each other. They started getting feelings for each other and ended up be-
ing intimate with each other during the hours when Ramesh was not 
around.  

6. One day when Ramesh planned a night out with his friend Rupesh, Suresh 
called Mahesh in his room after Ramesh left for his friend’s place. While 
they were studying, they got intimate with each other but forgot to lock the 
doors properly, Ramesh who forgot his wallet came back and through the 
slight opening of the door he saw them in their personal space. While see-
ing all this he didn’t intervene but rather found an opportunity to take re-
venge and shot a video and left. 

7. When he reached Rupesh’s place, he told everything to him and showed 
him the video. Both of them planned to get notes and study material from 
Mahesh and Suresh by blackmailing them because they got jealous of their 
academic performance.  



8.Ramesh went to room and confronted them about their relationship and start-
ed blackmailing them for helping them academically in exchange of the 
video being posted on the internet.  

9. Mahesh and Suresh started working accordingly and used to complete their 
assignments and provide them with notes and study material, therefore, 
Suresh’s plan turned out to be a success. 

10. After sometime, Ramesh after losing a heavy sum of money in bets and 
waging which he could not pay be himself decided to blackmail both of 
them for money so that he could pay off his debts. 

11. Experiencing the blackmailing for 1 year and the increasing intensity horri-
fied Mahesh and Suresh. After being blackmailed by Ramesh and Rupesh 
for over a year and complying to all their demands, Mahesh and Suresh 
tried to rebel but their hands were tied. In order to get help they decided to 
approach an NGO. 

12. In order to tackle their situation, they approached an NGO named ‘XYZ’ 
in 2014 which worked for the protection of LGBTQ (Lesbian, Gay, Bisex-
ual, Transgender, Queer) Community and their rights.  

13. Upon listening to their issue, the NGO decided to file a plea in Supreme 
Court of India seeking remedy for infringement of their Right to Privacy, a 
fundamental right. When Ramesh came to know about all this, he reverted 
back claiming that Homosexuality is a criminal offence and the video taken 
is an evidence regarding the same. 

 

Keeping in mind all the aforementioned points and any 
other relevant points, prepare the arguments from both 
the sides. 

 *In addition to that, Teams are allowed to frame their own 
issues on the basis of the moot problem. 

 **The Laws of Union of India are applicable in the “State 
of Indicia”. 
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BEST 

 

 


